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villages in submergence to new sites. Many families from Madhya Pradesh who were
declared as Sardar Sarovar affected since 1980s are now excluded from 'Backwater
Level Affected' category, even when most of their properties are already acquired
and transferred in the name of the Narmada Authority. Not only that, a number of
Sardar Sarovar affected Adivasis from Maharashtra are also yet to get any or, all
of the agricultural land, house plots allotted with titles and amenities in places of
Refugee, Relief and Rehabilitation sites, in their possession and yet to shift to new
sites. Thousands of Sardar Sarovar affected landless families n Madhya Pradesh
including fishermen, potters, labourers, shopkeepers and artisans have reportedly not
been granted rehabilitation benefits. It 1s also ironical that no concrete action has yet
been taken against the middlemen and officials who are held responsible for more
than 1,500 fake sale deeds and massive corruption on other aspects of rehabilitation,

and their offences are recorded by Justice Jha Commission after seven years' long
inquiry!

Sir, the most alarming fact 1s that huge quantity of ponded water from Sardar
Sarovar Reservoir 1s allocated to the Coca Cola factory and car industries like Nano

and Ford, depriving the people living in the vast municipal areas of Gujarat, of

adequate drinking water, particularly, in Kutch and Saurashtra.

I demand that a White Paper be published by the Central Government on the
impact of Sardar Sarovar Project. Thank you, Sir

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member

S1. 3if e IR WEHl ([RER): weea, & 4 w0 @1 59 I F wag axar g

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, T also associate myself
with the 1ssue raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, all those who associate, their names may be
added. Now, Shrimati Kahkashan Perween.

Concern over sex determination racket caught

in a village in Delhi
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SHRI D. RAJA (Tamil Nadu): Sir, I also associate mysell with the matter raised
by the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, [ also associate mysell with the matter
raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, 1 also associate mysell with
the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI C. P NARAYANAN (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate mysell with the
matter raised by the hon. Member.

SHRI PREM CHAND GUPTA (Jharkhand): Sir, T also associate myself with the
matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, T also associate myself
with the matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: All the names of the hon. Members, who have

associated themselves with it, may be included. Tt is a very important issue.

T Transliteration in Urdu script.



